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Central Administrative Trihunal, Princioal DBench

O.A O 1(\73/ M

New Dalhi, this 11th day of April, 1897

a1 Kishore 4

J ;
s/0 Shrd Fula Ram
r/e ¥illag

CSumera

g & P.O
Nistrict Aligarh, U.P. . soptinant
(P Shri &.K.Bhardwai, Advocate)
Ve,
Undon of Indie through
Ministry of Information 8 Rroadcasting
Shastri Rhawan
New Delhi,
The Tirector General
417 India Radio
tlashwani Bhawan
Sensad Marg
Mew Delhi.
The Sup?rﬁﬁfsn4ﬁna Friginesr
High Pawer Transmission
AT Trndia Radia
A1 aarh
g.e. ‘e Respandent s

DR LF RMQral)

.

The applicant 3¢ working as Casual abour  with

tennarary  status  in High Power Tranamission. A11  Tadia

deﬁm, 8Tiaarh. Ha  suhmite  that the respandents  are
tnnq%ds}ﬁng twa dundior Casual Labourers, namely, §/8hri
Chandar Pal, Yesr  Pal and Suhbvir  Singh Far
reantarieation against regular Group BT posts and  have

fanared him. The respondents on the other hand deny the

aVleaation and stateg that the applicant has heen didy

2. This is  in Farrwfﬁrnnd ratnd  of  Titigation.
¢

Tnitially, the aonlicant had rome along with Chanderpal,
hefore the Tribunal in

04 Mo, ?700/94 =

kino femporary status. Sfrer the 0A was
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well as Chander Pal, Veer Pal Sinch and Sukhvir Singh and

threg  were ranted temborary status  along  with

Yhalasi amongst fthe temporary status desianate Casual
Labourers convened on 20.8.1996. Shri Sukhvir Gingh was

selecterd against the unresarved post since = belongs o

the following selection was made by the resnopdents:

(Applicant?

3. Tis chows that the applicant was dulv considered

hut placed at Seria) No.3 in the merit Yist.

1. Learnad counsel for the respondents sfates  that
against the available wvacancies Chander Pal, Veerpal
Simah have alreadv  been  adiusied, one in the post of
Khalaci and the other in the post of Farash. Thus Jav
Kishore is now Mo.l in the merit Tist for both the Group

oY oposts, ¢ there iz any Scheduled Caste catesagory

W

vacancv. Lhe applicant will be adiusted first. Learnerd

counsel For  the 8?D1i?8ﬁf states that if this had bsen

2]

nade lnown to the apnlicant the present OA would not have

me above nosition the DA is disposed
of with a direction to the respondents Yo give reoular
appointment to the aoolicsnt in  accordance with  the
recommendations made b the above DPC  in the next

available vacancy in the aopropriate catecory. No costz.




